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GOVINDA MENON) : (a) It is understood 
that the National Rnilway Mazdoor Union 
( recoi!,niscd on Central Railway) passed a 
resolution on 5.10.69 at the Divisional Run-
ning Starr conference, Bombay to this effect. 

(b) and (c). No detailed memorandum 
has been received from the Union and the 
matter will be examined on merits if and 
when it is received. 

Setting up of a I'llper Mill in Blbar 

1242. Dr. SUSHILA NAYAR : 
SIIRI YAMUNA PRASAD 

MANDAL: 

Will the Minister (If INDUSTRIAL 
DEVEI OI'MENT. INTLRNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state : 

(a) whether th","" is ;lOy proposal under 
consideration or Government to set up a 
Paper mill in the State uf lIihar during the 
Fourth Five Year Plan; 

(b) if so, the delaiis thereof; and 

(c) the financial implications thereof '! 

THI: MINISTLR OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F A. 
AHMED) : (a) No, Sir. 

(b) and (c). Do not arise. 
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Rcylew of Children Act, 1960 

1244. SHRIMATI SUSHJLA ROHA-
TOI: Will the Mini.ter of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) whether it is a fact that the Delhi 
Administration is reviewing the Cbildren 
Act, 1960 which was in opcration for the 
last nine ycars; 

(h) if so, whether this process is preven-
ting adoption of the Indian li:hildren by 
foreigners; aDd 

(e) the reason why this review became 
necessary 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR. 
(SHRIMATI) PHULRENU OUHA ): <a> 
No, Sir. 

(b) and (c). Do not arise. 

Railway Comm~rrlDI Clerks 

1245. SHRI ONKAR LAL BERWA: 
Will the Minister of RAILWAYS be pleaoed 
to refer to the reply given to Unstarred 
Question No. 399 on the 22nd July, 1969 
regarding Railwal Commercial Clerks ond 
state : 

(a) whether the infurmation reBarding 
the Railway Commercial Clerks has since 
been collected; 

(b) if so, the delails thereof and, if not, 
the reawns for the dela); and 

(c) the time likely to be taken ia collec-
tilll the information 7 




